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Per: Archana Wadhwa

All the three appeals filed by the Revenue are being disposed

of by a common order.

2. We have heard the Ld. AR appearing for the Revenue.

Nobody appeared for the respondents.




3. The short issue required to be decided is as to whether the
value of the treading rubber and other materials used in retreading
of tyres is to be excludél in terms of the Notification No. 12/2003-

ST dated 10/06/2003.

4, Ld. AR appearing for the Revenue fairly concedes that the
issue stands decided by the Hon’ble Supreme Court in the case of
Safety Retreading Co. (P) Ltd., Vs. CCE, Salem - 2017 *48) STR

97 (5.C.), which is in favour of the assessee.

5. In as much as the issue stands decided, we find no reason to

interfere with the impugned order of the Commissioner (Appeals).

6. Accordingly, all the three appeals filed by the Revenue are

rejected.
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